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STATEMENT RE: COMPULSORY
-DEPOSIT SCHEME (INCOME?TAX
PAYERS) ORDINANCE, 1974

‘THE MINISTEB oF ELNA.NCE
‘(SHRI YESHWANTRAO CHAVAN):
T beg to lay on the Table an expla-
‘natory statement (Hindi ang English
‘versions) giving reasons for immediate
legislation by the Compulsory Deposit
.Scheme (Income-tax Payers) Ordi-
‘nance, 1974, as required under rule
“71(1) of the Rules of Procedure and
«Conduct of Business in Lok Sabha.

‘16,09 hrs.

MATTER UNDER RULE 3%

"REPORTED UNEARTHING OF STEE’ SCAN-
-DiLs AND SHOW CaUSE NOTICE oON
Bocus FACTORY OWNERS

SHRi K. S. CHAVDA (Patan):
Su‘, under Rule 377 I want to raise a
matter of public importance, namely,
unearthmg of steel scandais and con-
sequent issue of show-cause notice by
.Iron and Steel Controller cn 360 bogus
factory owners who have been issued
quotas of steél worth about Rs. 50
crﬁreq ‘ovér the last severdl years.
Thése 360 bogus actoty-owhers are
-spread over Puitjab, Harydna, Huma-
chal Pradesh, Jammi and = Kastimit
-and Delhi have been recéiving quotes
of 38 million tdpnes of stesl worth
R&. 50 crores for sevefal years and
- this scandal was unearthed by Shri
"M. C. Tandon, regional Controller of
Iron and Steel, New Delhi and he has
issued show-Caté no6tieé.  én these
bogus factories bist these factories are
still receiving the quota of steel This
is a matter of very urgent importance
for the public, and T réquést that the
hon. Minister may make a statement

- on this matter as early-as pasible.
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16.11 hrs.
FINANCE (No. 2) BILL, 1974—contd.

TEE DEPUTY-SPEAKER: Now,
we resume further consideration of the -
following motion moved by Shri
Yeshwantrao Chavan on the 7th
August, namely: —

“That the Bill further to amend
the Income-tax Act, 1961 and the
Central Excises and Salt Act, 1944,
be taken into consideraiion.”.

Shri Ram Hedaoo was on his legs
on the last occasion. Is he there now?
I find that he is not there. So, Shri
Kartik Oraon.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): Before the hon. Mem-
ber starts his speech, may I say this
for the information of theé House that
the hon. Finance Minister wculd reply
to the general discussion at five
O’clock because by that time the time
allotted for the general discussion’
would be over? He wil! reply at 5
P-M. today.

SHRI KARTIK -ORAON (Lohar:
Daga): Mr Deputy-Speaker, Sir I
rise to support this Finadce (No. 2}
Bill introduced by the hen. Mintster.

Our country is passing through a
critical period, and the hon. Minister
could not have done anything  beiter
than that. This is the minimum that
could havé been done. The question
hasg often been Trdised about the
manner in which the moneys ° which
would be raised by the taxes would
be spent. It is said ‘unspent, unesti-
mated and unduclosed' The answer
ia-veiy/ drhple. ‘I am afraid tHat a
discussion on ‘thls shodld n6t have
arisen at all because we know that a
latormoneyhssbeenspentinregard
td the law an¥l ordet situation 1 Bita¥
In the Bihar agitations, Rs. 22 ciores
Has already been spent within five



